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¢
IN TI—IE.'-H(')N’BLE HIGH COURT OF KERALA AT ERNAKULAM
; In the matter of the Companies Act, 1956
and
In the matter of M/s.BST Ltd. (in liquidation)

C.P.No.23/2006

ADVERTISEMENT OF NOTICE TO CREDITORS OTHER THAN
WORKMEN CREDITORS TO PROVE THEIR CLAIM

Notice is hereby given to the creditors, other than workmen creditors
of the above named company, that they are required to submit to the Official
Liquidator of tl’fe Court proofs of their respective debts or claims against the
abovenamed co}npany by delivering at the office of the Official Liquidator
on or before 15.12.2018 or sending by post to the Official Liquidator so as to
*each him not later than the said date, an affidavit proving the debt or claim
i;n the prescribed form i.e. Form No.66 with their respective names, addresses
%md particulars of debt or claim, and any title to priority under Section
§Z9A/530. Any creditor who fails to submit his affidavit of proof within the
time limit as aforesaid will be excluded from the benefit of any distribution of
eiliividend before Lis debt-is proved, or, as the case may be, from objecting to

such distribution.

~_Any gregitox who has sent in his proof, if so required- by notice in-
writing from the Official Liquidator, shall either in person or by his advocate,
attend the investigation of such debt or claim at such time and place as shall
be specified in such notice and shall produce such further evidence of his debt

or claim as may be required.

Dated this the 16™ day of November, 2018

Ln,\ullf

OFFICIAL LIQUIDATOR
High Court of Kerala
Company Law Bhavan.liird Floor,
B.M.C.Road, Thrikakkara P.O.,
Cochin- 682 021, Kerala
Phone: 0484-2422889
Place:Kakkanad
Date:16.11.2018



